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Date of Order 

23.1.2001 

Orders 

·lone present for the applicant even in the eecona rouna. 

Mr. Sanjay Pareek, counsel for the responoents 

Mr. Sanjay Pareek subroite that Mr. Pyare Lal, the 

learnea counsel for the applicant, has ,refusea to accept 

the copy of the re-ply which was :offerea to him. 

Consequently, the reply has been submit.tea in the 

Registry with the remark of refusal\ by the learned 
' 

couns.el for the applicant. 

To day, neither the appl:icant no:r his couneel is 

present. On 25th August, 2000 Mr~ M.S.Gurjar had 

appeerea as proxy counsel on behalf of Shr:i Pyare Lal. 
' 

On the last two occasions i.e. 18.10.2000 ana 6.12.2000 

nobody was present before the Registrar on behalf of the 

applicant. 

It appears that the applicant a ng his counsel hcis-

lost int€-rest in this case, bec~use o:f their continued 

non appearan~e.- Therefore, the 

' ' default for <non-prosecut j on 

appl:i cant. 
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